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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN
Original Application No. 749 of 2024

IN THE MATTER OF:

Ajay Kumar Singh ...Applicant

'

State Level Environmental Impact
ssessment Authority, through The Chairman & Other

e Respondents

RC N 2
Héhczvn w‘(’KP

Seaa Ho FATLOO0 ﬁeply of Gorakhpur Industrial Development Authority
(GIDA),Respondent No. 9

\__/Q

I, Anupam Kumar Mishra ,s/o Shri Arun Kumar Mishra, age about 34
years, posted as Officer On Special Duty (OSD), Gorakhpur Industrial
Development Authority, District- Gorakhpur (UP) do hereby solemnly
declare and affirm as under:

1.  That in my official capacity stated above, | am conversant with the
facts and circumstances of the case on the basis of information
derived from its record. | am authorized to file this reply on behalf of
respondent no. 9 (Gorakhpur Industrial Development Authority) and |

am competent to swear this Affidavit.

20f 33
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In the present Original Application this Hon'ble Tribunal vide order

dated 6.8.2024, was pleased to direct as under:

2. Learned Counsel for the Applicant has referred to the
revised guidelines for Common Biomedical Waste Treatment
Facilities (CBWTF), Annexure A-7 and has referred to Clause 2
thereof relating to criteria for development of new Common
Biomedical Waste Treatment and Disposal Facility for locality or
region and has laid emphasis that no gap analysis has been
conducted with reference to the coverage area of biomedical
waste generation in the State of UP. He has submitted that in
fact the requirement of sub-clause — (a) to (e) of Clause 2 have
not been complied with in UP and also in respect of Project
Proponents which provide as:

“2.

Criteria for development of a new Common Bio-
medical Waste Treatment and Disposal Facility for a
locality or region.

a)

Prescribed authority under the BMWM Rules,
2016 [i.e., State Pollution Control Board (SPCB)
in the respective State or Pollution Control
Committee (PCC) in the respective Union
Territory Administration] is required to prepare
an inventory or review with regard to the bio-
medical waste generation at least once in five

~ years in the coverage areas of the existing bio

b)

medical waste treatment and disposal facility.
The prescribed authority is also required to
extrapolate the coverage-area wise bio-medical
waste generation for the next ten years.

SPCB/PCC is required to conduct gap analysis
w.r.to coverage area of the bio-medical waste
generation and also projected over a period of
next ten years, adequacy of existing treatment
capacity of the CBWTF in each coverage area of
radius 75 KM, as given in Annexure-I.

—
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All the SPCBs and PCCs shall conduct the gap
analysis and based on the gap analysis, action

~plan for development of new CBWTFs is

required to be prepared and submitted to
MoEF& CC & CPCB within six months’ time. In
case of States/UTs, where no CBWTF is
available, in such a case, SPCB/PCC being
prescribed authority under the BMWM Rules is
required to submit the detailed proposal to
MoEF& CC/MoH & FW through the respective
State Government or UT Administration. Also,
the option of forming association by the group of
heath care facilities (HCFs) to develop their own
CBWTF also be encouraged following these
guidelines. In case, any coverage area requires
additional treatment capacity, in such a case,

~action may be initiated by the prescribed

d)

authority for allowing a new CBWTF in that
locality without interfering the coverage area of
the existing CBWTF and beds covered by the
existing CBWTF.

SPCB/PCC shall identify the coverage area,
which require additional treatment facility and
bring it to the notice of the concerned
department in the business allocation of land
assignment in the respective State Government
or UT Administration. The department|in the
business allocation of land assignment shall be
responsible for providing suitable site in the
identified coverage area for setting up of a
CBWTF, in consultation with the prescribed
authority (i.e., SPCB/PCC), other stakeholders
and in accordance with these guidelines issued
by CPCB from time to time.

Alternately, a CBWTF may also be allowed to be
established on a land procured by an
entrepreneur in accordance with the location
criteria suggested under these guidelines.
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e) The SPCB/PCC or concerned department in the

business allocation of land assignment in the
respective  State  Government or UT
Administration may seek expression of interest
from the proponents for development of new

- CBWTF (s) in the identified coverage area. Upon

allocation of site to the proponent, the proponent
is required to take necessary approvals as
required under the Environment (Protection) Act,
2 1986 for development of the new CBWTF in
accordance with these guidelines.

In the absence of expression of interest by any
proponent, then SPCB/PCC shall insist health
care facilities to form association and to develop
its own CBWTF in line with these guidelines or
to have captive treatment facilities for énsuring
treatment and disposal of generated bio-medical
waste as stipulated under the BMWM Rules,
2016.

In case of any regulatory action including closure
of any existing CBWTF is inevitable, the
respective SPCB/PCC may take actiori under
the BMWM Rules including for making alternate
arrangement to ensure safe disposal of the bio
medical waste generated from the member
health care facilities of such default CBWTF
through CBWTF located nearby.

In case of hilly areas considering the geography,
only one CBWTF with adequate treatment
capacity may be developed covering atleast two
districts to cater treatment services to the HCFs
located in the respective Districts. The selection
and allocation of site etc., should be done as per
the criteria suggested under these guidelines.
The treatment charges to be prescribed by the
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respective SPCB/PCC in consultation with the
State Advisory Committee.”

3. That the Gorakhpur Industrial Development Authority (GIDA) was
established by the Uttar Pradesh Government on Nov.30, 1989 in
terms of Section 3 of the U.P Industrial Area Development Act, 1976,
with the objective to remove economic and industrial backwérdness

and to establish integrated model township with Industrial Facilities

for setting up of various large, medium and small scale industries,
residential facilities, commercial areas, spaces for institutions of
national importance as well as office complexes. GIDA finally took
shape and started operations in the year 1992. It is submitted that the
works of the Authority are carried out as per the provisions/rules

o;ified through the said notification for planned industrial

R
Sal ol
I3 ¥ GAgT\”
fQ. rwn\,um GK :
Regd. Mo 3743712000

S
t respondent no. 9, for the aforesaid purpose, purchase land

of Land Acquisition Act and develop plots for planned industrial
development as per the master plan and allots them to Industrial units

etc on lease of 90 years through transparent process of allotment.

5. That the master plan was prepared by Respondent no. 9, in the
notified area and accordingly industrial, commercial, educational and
residential plots are developed and allotted. According to which

construction work is permissible in the sectors.

6 of 33
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That as per the allotment letter, lease deed was executed between

the authority and the opponent in the above order. In term of the

allotment letter and the lease deed, the allottee is mandated to

comply the following terms:

«

7 of 33

That the lessee will obey and submit to the rules of
Municipal or other Authority nowexisting or hereafter exist
so far as the same relate to the immovable property in the
area or so far as they affect the health, safety
convenience of the other inhabitants of the place and
shall not release any obnoxious, gaseous, liquid or solid
effluents from the unit in any case. He shall make his own
arrangement for the disposal of effluents in accordance
with the terms and conditions of the State Effluents
Borad/UP Pollution Control Board or any other authority
competent to make rules, regulations, by-laws and laws in
this behalf from time to time. Any breach of such law,
rules, regulations and bye-laws shall be sole liability of the
lessee.

The lessee shall establish at his own cost an appropriate
and efficient effluent treatment system/ plant and all other
systems to minimize the pollution created by any other
process and shall ensure that it is ready and functional as
per the norms and specifications expected, laid down or
stipulated by the UP Pollution Control Board or UP Water
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(Prevention & Control of Pollution) Board or any other
authority established by law for the time being in force,
before the production is commenced in the units set up on

the plot of land covered by these present.”

7. That the answering respondent in its allotment letter clearly instructs
the allottee that the Uttar Pradesh Pollution Control Board is
competent to control the pollution caused by Industrial units and the
establishment of effluent treatment system/plant etc by the unit and
hence the unit can be operated only after obtaining the No objection
Certificate. It is pertinent to mentionthat the Pollution Control Board
inspects the industrial units from time to time. If the industrial unit/
allottee is found not complyingwith the statutory provisions, the

answering respondent is competent to close or seal the polluting unit.

8. It is submitted that plot number-D-1/3, Sector-15 is allotted to M/s
Raju Industries for disposable glass unit. The said plot was requested

to be given on rent for running Common Bio Medical Waste

7S

a‘;m‘cOucK‘.n@Nering respondent rejected the application of the allottee vide
o S

g, 3773712000

@\ er dated 1.6.2023.Annexure R9/1herewith.
Uttar P1@

pagement Facility. In terms of the master plan of the answering

spondent, there is no provision for setting up a polluting unit.

9. Itis submitted that no permission has been granted by the answering
respondent to M/s AV Biomedical Waste Services to set up a plant in
Plot No. A-2/36, Sector- 15, which was allotted for flour mill unit in

favour of Shri Ramji Mishra (Sole Proprietorship) through allotment

|

= &

< srant ™
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letter No.474 dated 28.3.2006. Since the allottee failed in setting up
the unit on time, the said allotment was cancelled on 5.1.2019.
Allottee filed revision petition before the Govt. against the said
cancellation. The government cancelled the order of answering
respondent through its order dated 5.7.2023 and directed:

¢ The revisionist should pay the amount of labour cess, map fee,
remaining instalment of lease rent, maintenance fee and time
extension fee within 01 month of passing the order. Allottee
himself has stated that he will set up and start the industry
within 6 months of map approval. Necessary assistance will be
provided by the Authority in this work.”

10. After the death of the original allottee, inheritance has been
registered on the plot in question in favour of his son Sh. Vijay Nath
Mishra on 17.9.2023.

11. After the order of the Government dated 5.7.2023, the allottee

?A\tirkough his letter dated 20.12.2023 and 29.1.2024 requested for ihange
O

§ _

%qutitution from sole proprietorship to partnership firm and further

sougit permission for setting up of biomedical waste unit.

ik

§ Considering the request of the allottee, answering respondent
_gé@\ﬁt information and its nature through letter dated 21.12.2023 from

Environmental Officer, vide letter dated 12.2.2024 informed that the

common Biomedical Waste Treatment facility falls in“Red Category”.

13. Gorakhpur Industrial Development Authority Development
Master Plan, 2012-32 is in effect, in which provision of zoning regulation

has been made. Prior to Master Plan 2012-32, sectors in the Master

L : by I\1

OR
9 of 33
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Plan of answering respondent were determined for the establishment of
the scheme in Sector 15 on the basis of colour coding and classification.
As per the provisions of Zoning regulation prescribed in Gorakhpur
Industrial Development Authority Master Plan 2012-32 prevalent in
answering respondent, there is no mention of Common Biomedical

Waste Treatment facility for the industry falling in M-1 Category.

14, In absence of any clear policy and rules for establishment of
Common Biomedical Waste Treatment Plant, answering respondent
wrote letter dated 20.2.2024to the Government of Uttar Pradesh
requesting to frame guidelines, which is Annexure-R9/2 herewith.

15. It is submitted that the Government of India vide order dated
1.7.2023 issued Environmental Clearance in favour of M/s AV
Biomedical Waste Services for setting up a Common Biomedical Waste
Treatment Plant on plot number A-2/36 Sector 15. Copy of the

——+xryironmental Clearance dated 1.7.2023 is Annexure-R9/3.

DR nGP
Q. Civit L%

W/)r‘c?nental Clearance dated 1.7.2023 granted by SEIAA to

% Regd. o 3
O’U é(xgéhdent no. 2 for setting up of Common Bio-medical Waste

¢ Pr
aCTreatment Plant at Gorakhpur Industrial Development

Authority. Applicant is away farer and a meddlesome interloper.

17. That theSection 14(3) of the National Green Tribunal, 2610 (for

short the Act), reads as under:

“ (3) No application for adjudication of dispute under this
section shall be entertained by the Tribunal unless it is made

10 of 33
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within a period of six months from the date on which the cause
of action for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed within a
further period not exceeding sixty days.”

18  Further, Section 16 (h) of the Act, provides:

13

Any person aggrieved by:-

)an order made, on or after the commencement of the
National Green Tribunal Act 2010, granting environmental
clearance in the area in which any industries, operations or
processes or class of industries, operations and processes
shall not be carried out or shall be carried out subject to
certain safeguards under Environmental (Protection) Act,
1986,

are =Ty 4
#1.Q. Civit L
Regd. Ma. $7/37/2000

"oty *

may, within the period of thirty days from the date on which
Quna,pra°é$ the order or decision or direction or determination is
communicated to him prefer an appeal to the Tribunal.

19. That the applicant herein has not suffered any injury, nor is owner of
the property to which the damage has been caused or any agent duly
authorised by such person or owner of such property or all or any of the
legal representatives of the deceased, as the case maybe, or any person
aggrieved, including any representative body or organisation. In State of
Uttar Pradesh vs Uday Education & Welfare Trust reported in 2022 (19)
SCR 781, the Hon’ble Supreme Court held “that before a litigant is

11 of 33
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permitted to knock the doors of justice and seek orders which have far
reaching effects of affecting the employment of thousands of persons,
stopping investment in the State, prejudicing the interests of the farmers;
the credentials and bonafides of the applicants must be tested.” |

20. ltis respectfully submitted that the applicant herein has failed to show
his bona-fides in preferring this present Original Application before this
Hon'ble Tribunal. Further the application is grossly delayed as the
/—EmLL(onmental Clearance was granted vide order dated 1.7.2023, whereas
@TA"% }p\r‘egent application was preferred on 15.5.2024, hence the present
,:@nﬁation deserves to be dismissed with cost as the same is an abuse of

pcess of law, being frivolous to say the least.

et R VEMTL)

. e
] @ ‘
g 13
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U
e GERIFICATION:

|, the abovenamed deponent do hereby verify that the contents of the

above affidavit are true and correct and nothing material has been

concealed therefrom. Verified at Gorakhour, U.P. on 05 -02- 2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ANNEXURER - R9/2
IN
Original Application No. 749 of 2024

IN THE MATTER OF:
Ajay Kumar Singh ...Applicant

VS

State Level Environmental Impact
Assessment Authority, through The Chairman & Other
--------- Respondents

e e S

NN Ei-D
urt g
Regd. na, 17‘37/200'0( /

TRUE COPY------

L
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True Translated Type Copy Rapid Post/E-mail

Gorakhpur Industrial Development Authority,
Sector-7, GIDA, Gorakhpur.
Ph.: 0551-2580010 E-mail: ceogida-up@up.gov.in

Letter No.: 779/Property-nine/D-1/3, Se0-15/2023-24, Date: April, 2023

Shri Raju Gupta S/o Shri Umashankar Gupta
Resident: Doharia Bazar, District- Gorakhpur.
Mobile No.: 8840006470

Sl

Please may refer to your letters dated 16.08.2022 and 13.03.2023. Through the said
letter you have informed that you wish to rent the plot allotted in your favour to M/s
Royal Pollution Control Services (Partnership Firm) for setting up a unit for disposal of
hospital garbage.

In continuation of the above, it is to inform that the products “Bio-Medical Waste
Management Facility” mentioned in the project report attached with your application
are against the provisions mentioned in the allotment rules of Gorakhpur| Industrial
Development Authority (GIDA) and the Revised Guidelines-2016 issued by CPCB.

In view of the above, your applications dated 16.08.2022 and 13.03.2023 are cancelled

and deposited. This letter is being issued in accordance with the approval of the Chief
Executive Officer dated 29.05.2023.

(Guru Prasad)

Additional Chief Executive Officer

Letter No.: 779/above/dated.

Copy to: -

1. M/s Royal Pollution Control Services (Partnership Firm) to Mrs. Shayna Khan
(Partner) W/o Mr. Mohammad Ziaur Rahman Khan, Address: 2/5/126, Kandhari Bazar,
Faizabad, UP-224001 for information in continuation of their letter dated 13.03.2023.
2. M/s Royal Pollution Control Services (Partnership Firm) to Mr. Mohammad Ziaur
Rahman Khan (Partner) S/o Mr. Yawar Ali Khan, Address: 2/5/126, Kandhari Bazar,
Faizabad, UP-224001 for information in continuation of their letter dated 13.p3,2023.

Sd/lllegible
(Guru Prasad)
Additional Chief Executive Officer

NOTARY

Sd/lllegible

Sanjay Shanti Priya
Govt. Of Uttar Pradesh
Civil Court GKP

16 of 33
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ANNEXURER - R9/1
IN
Original Application No. 749 of 2024

IN THE MATTER OF:
Ajay Kumar Singh ...Applicant

VS

State Level Environmental Impact
Assessment Authority, through The Chairman & Other
--------- Respondents

‘ \
Sanjay Shantj Priya
H.Q. Civil Court GKP,

Regd. to. §7/37/2000 7

TRUE COPY------
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True Translated Type Copy Rapid Post/E-mail

Gorakhpur Industrial Development Authority,
Sector-7, GIDA, Gorakhpur.
Ph.: 0551-2580010 E-mail: ceogida-up@up.gov.in

To,

Mr. Anil Kumar Sagar,

Principal Secretary,

Infrastructure and Industrial Development Department,
Lok Bhawan, Uttar Pradesh Government,

Lucknow.

Letter No: 5136/Property-Nine/A-2/36, Se0-15/2023-24, Date: February 20, 2024
Sir,

Please refer to the representation dated 29.01.2024 of Shri Vijay Nath Mishra, allottee
of Plot No. A-2/36, Sector-15, through which he has requested to convert the
constitution of the above plot allotted in his favour from sole proprietorship to
partnership firm A.V. Biomedical Waste with the product being converted from flour
mill to Common Biomedical Waste Management Facility.

In this regard, it is to be informed that the plot was allotted, in favour of $hri Ramiji
Mishra S/o Late Devta Mishra through allotment letter no. 474 dated 28.03.2006,
whose registered license agreement was made on 11.01.2009 and possegsion was
obtained on 22.10.2012. Due to non-compliance of the rules of the allotment letter by
the allottee, it was repossessed by cancelling it through order dated 05.01.2019 under
the rules prevalent in GIDA, against which an appeal was filed by Shri Vijay Nath
Mishra to the Government under Section 12 of the Industrial Area Development Act
1976 read with Section 41 (3) of the UP Urban Planning and Development Act 1973.
Thereafter, the Government through its order dated 05.07.2023, cancelling the office
orders dated 05.01.2019 and 21.12.2019, has ordered that "the reviser should pay the
amount of labour cess, map fee, remaining instalments of lease rent, maintenance fee
and time extension fee within 01 month of passing the order. The allottee himself has
said that within 06 months of map approval, he will set up the industry and start
production. Necessary assistance will be provided by the Authority in this work." In the
compliance of which, by order dated 17.09.2023 (photocopy attached) by GIDA, an
inheritance was registered in favour of the petitioner Shri Vijay Nath Mishra.

Earlier, the allottee had requested for permission to set up a biomedical waste unit
through his letter dated 20.12.2023 (photocopy enclosed). In view of the request of the
allottee, GIDA sent a letter dated 21.12.2023 (photocopy enclosed) to the Chief
Environmental Officer, Gomti Nagar, Lucknow, in the sequence of which the Chief
Environmental Officer informed through his letter dated 12.01.2024 (photocopy
enclosed) that the Common Biomedical Waste Treatment Facility is covered under the
Red Category. Presently, the allottee is requesting for change of constitution and
change of product in GIDA through the said letter dated 29.01.2024. In this sequence,
you
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Rapid Post/E-mail

Gorakhpur Industrial Development Authority,
Sector-7, GIDA, Gorakhpur.
Ph.: 0551-2580010 E-mail: ceogida-up@up.gov.in

It is to inform that, in the Master Plan issued at that time for Sector-15 of GIDA
classification for project establishment has been determined on the basis of category
instead of classification on the basis of colour coding. As per the provisians of the
Zoning Regulation prescribed in the GIDA Development Plan 2012-2032 prevalent in
GIDA, under the M-1 category of industry, service/cottage industry, information
technology/software technology park, small scale industry, processing industry, power
raising plant/milk collection centre, film/TV/radio programme production centre are
permitted and power generation plant is permitted with special permission, and the use
of large scale industry, sugar mill, rice seller, flour mill, hazardous/dangerous/polluting
industry, mining brick/lime kiln saffron, oil depot/LPG refilling plant is prohibited as per
GIDA Development Plan 2012-2032, a copy of which is enclosed for ready reference.
It is informed that the Government of India has issued E.C. dated 01.07.2023
(photocopy enclosed) in favour of M/s AV Biomedical Waste Services for
establishment of Common Biomedical Waste Treatment Facility on Plot Number, A-
2/36, Sector-15. Since there is no clear policy and rules for establishment of Common
Biomedical Waste Treatment Facility as per the provisions prevalent in the Authority,
it is not possible to take a decision on the said product change.

Therefore, in the light of the above facts, you are respectfully requested to provide
necessary guidelines for taking further action on the matter. Attachments as
mentioned.

Yours sincerely,
Sd/lllegible

(Anuj Malik),

20/02/24

Chief Executive Officer

NOTARY
Sd/lllegible
Sanjay Shanti Priya
H.O. Civil Court GKP
Govt Off Uttar Pradesh (India)

Sd/lllegible
Sanjay Shanti Priya
NOTARY
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ANNEXURER - R9/3
IN
Original Application No. 749 of 2024

IN THE MATTER OF:
Ajay Kumar Singh ...Applicant

VS

State Level Environmental Impact
Assessment Authority, through The Chairman & Other
--------- Respondents

TRUE COPY------

k
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433 | x

Ministry of Envi Governtmgnt of India .

stry of Environment, Forest and Climate Chai

(Issued by the State Environment Impact As’ies‘sar:‘ggt
Authority(SEIAA), UTTAR PRADESH)

CLEARANCE

The Partner

M/S AV BIOMEDICAL WASTE SERVICES
1 F 964 Vardan Khand, Gomti Nagar Extension -226010

ENVIRONMENTAL

).

‘Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding .

Sir/Madam,

. This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number

SIA/UP/INFRA2/428481/2023 dated08/May, 2023. The particulars of the

environmental clearance granteéd’to-the.projéch are as below.
Pt b
y ~
1. EC Identification No. EC23B057UP110682
2. File No. 8 2 %
3. Project Type N 3; 1
4. Category TR G Oully yd’?@’g,ﬁ {
5. Project/Activity includings ¢ % m%?:l(a)‘(a)ggmmpp Bio-Medical Waste
Schedule No. {f;; Wi 3, %‘ﬁréggmggﬁgﬁ%cﬂy
6. Name of Project *"3_-; RN ) \g'j:B,;_o Medical Waste Treatment
Tx o, Spbacility (CBWITF) M/s AV Bio Medical
;«,i'”f;%_;m.,,,.,,mastevsemices Plot No. A-2/36 Sector 1

¢, -at GorakApur Industrial Development
. “£5 Iputhiority (GIDA) Gorakhpur \AO TA A j
7. Name of Company/Organization ~ M/S AV BIOMEDICAL WASTE

SERVICES g
8. Location of Project - - : " - UTTAR PRADESH Sanjay Shant B
9. TOR Date N/A Rm‘mc':;;ggz%p. -E-';P
QQ

K4
The project details along with terms and conditions are appended herewith fror\m@@” (56"?
no 2 onwards. ar Pra

and Virtuous Environmental Single-Window Hub)

N

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

(e-signed)
Member Secretary
Date: 01/07/2023 Member Secretary

SEIAA - (UTTAR PRADESH)

" Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

) Page 10f9
‘EC Identilication No. - EC23B057UP110682  File No. - 7866-7762 Date of Issue EC 01/07/2023
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Sub: Environmental Clearance for Propo

-about their pro;ect -

434

State Level Environment
| nvlronmcm, u.pP.

Dircctorate of E
Vineet Khand-1, Gomti Nagar, Lucknow- 226010

£.Mall- doeuplko@yahoo-com. selaaup@yahoo.com
phone no- 0522- .2300541

8481/2023 & SEIAA, U.P File no-7 66-7762

Reference- MoEFCC Proposal no- SIA/UP/INFRA2/42
sed common Bio Medical Waste Treatment Facili
6, Sector-15, Gorakhpur Industrial Development Authority (GIDA)

desh M/s AV B jomedica

(CBWTF) at_Plot No. A-2/3
Gorakhpur, Uttar Pra

r appllcatlon‘/'letter dated 04-04-2023‘ 08-05-2023, 16-05-2023
was consude 61% SEAC in meeting held

Dear Sir,
This is with reference toy

08:06-2023 on above(mentlo d: sub}ect The;matter
on 07-06-2023 and 744 SE}AA meetmg held n-16-

: was made by thv C t
Environment Management Division of M/s India Glycols lelted

wn:h'thelr consultant M/s
AC on 07- 06-2023

1. The envxronmental clearance |

N 06/04/2023 ,
3. The public hearing for pro;ect )

per MoEF&CC, Govt. of India O.M. Dated 04/04/2016
: ‘Fmal EIA report submitted by the pro;ect proponent-on 08/05/2023

“The proposed project of setting up the Common Bio-medical Waste Treatme

having an capacity. of 5'tons per day and which includes lncmerator wrth \; ir Pollutlon Control

Device (APCD), Autoclave, Shredder and Efﬂuent Treatment Plant

Brief project details: < "
Y of Projects v Category "B” and Schedule- 7(da) , i
posed plant capacity Equipment’ -+ . 4. ‘¥, , |'Capacity Number
Yy Incinerator ~ = 7 %7 300 kg/hr 2
i Autoclave 1000 kg/Batch | 2
o Jgogop_ =§’ Shredder _ 150 kg/hr 1
\\c Chemical Disinfection Tank 1500 Ltr 1
: B Effluent Treatment Plant | 10KLD 1
Qu ttar ¢ iber of working days 365
Total Plot Area 0.28 Ha.
flot Number Plot No.A-2/36 _
ocation
_ Plot No.A-2/36 Sector 15 at Gorakhpur Industrial Devel
: Authority (GIDA) Gorakhpur, Uttar Pradesh. 7 opracay,
Coqrdmates of the Plant  26°44'53.39"N 83°13'48.66"E

EC Identification No. - EC23B057UP110682 *File No, - 7866-7762 Dato of Issue EC -01/07/2023  pagg 2 of
of9
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435 , _
h Jont Impact Assessment Authority, Uttar Pradesh
s |

State Level Environment 1=
Directorate of Environment, u.p.
Vineet Khand-1, Gomti Nagar, Lucknow- 226010

£-Mail- doeuplko@yahoo.com, selaaup@Yahoo,com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/INFRA2/428481/2023 & SEIAA, U.P File no-7866-7762

osed Common Bio Medical Waste Treatment Facili
elopment_Authority (GIDA)

‘Sub: Environmental Clearance for Pro
LCBWTF) at Plot No. A-2/36, Sector-15, Gorakhpur Industrial_Dev

District- Gorakhpur, Uttar Pradesh M/s AV Brornedrcal w?ste Services.

04 2023 08 05- 211123 16-05-2023,
SEAC in meeting held

Dear Sir, : :
This is with reference to your apphcatlon / letter dated 04—

t
08-06-2023 on above mentloned subject The; matter was co(nsrderedcby 7615

A presentatron was made,ﬂby the nt’ alo
Environment Management Division of. M/s India Glycols lerted Kashlpur to SEAC on 07-06-2023.

about their pro;ect - ;
1. The envrronmental clearance |s;‘sought
(CBWTF) at Plot No. A-2/36, Sector—ls G

‘/,
I

Final EIA report submltted by the project proponent on 08/05/2023.
5. The proposed project of setting up the Common Bio-medical Waste Treatme ‘Facullty (CBWTF)
having an capacity. of 5 ‘tons per day and which includes Incmerator wrth A|r Pollution Control

Device (APCD), Autoclave, Shredder and Efﬂuent Treatment Plant.
447

o il R

: Brief project details: -~ - X
\@eﬁb«y of Projects Category “B” and Schedule- 7(da) sl
osedqlant capacity Equioment* s % 3% 0 |'Capacity Number
e Incinerator ~ =~ 7 & | 300kg/hr 2
- L Autaclave 1000 kg/Batch | 2
Giveput GKP.| = Shredder 150 kg/hr 1
2 3{R12000 /35 Chemical Disinfection Tank 1500 Ltr 1
< VI \Qc Effluent Treatment Plant 10KLD 1
O’U %Tér&jkr of working days 365
S Mtar PFgtal plot Area 0.28 Ha.
Plot Number Plot No.A-2/36
Location Plot No.A-2/36 Sector 15 at Gorakhpur Industrial Development
: Authority (GIDA) Gorakhpur, Uttar Pradesh.
Coordinates of the Plant 26°44'53.39"N_83°13'48.66"E j

S

EC Identification No. - EC23B057UP110662 File No. - 7866-7762 Date of Issue EC - 01/07/2023 F'age 209
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j i/»/" 26°44'55,65"N 83°13'49.01"E

1&‘ 26°44'55.86"N  83°13'47.87"E

7@ | 26°44'53.53"N_83313'47.49"E

? ‘ W 94 meter- 101 meter

hq{areﬁ habituated area Bokta, Approx. 0.64 km towards NNE

L’,\Ea‘rest Main Public Road Gorakhpur Road, approx. 0.19 km iri North direction

N Nearest Railway | Sahjanwa Railway Station, approx. 2.15 km towards North direction.
Mrport Gorakhpur Airport is located at 21.15 Km in ESE direction

Nearest water b’ody Rapti River, approx. 2.12 km in East direction
b y Ami River, approx. 3.56 km in SSW direction

Water requirement Water requirement for the proposed CBWTF project is 11 KLD

Fresh-7.10 KLD : W

— Recycled-3.90KID ~ * e

Source of water Water requwement W|ll be met thro

‘| Wastewater Generation

PR
e

| Man Power

; Ridotn ofﬁcers skilled and uniskilled Workers.. ..

Air Pollution Control Devnce Wet Scrubber, Cvclone and Bag Filter, Venturn Scrubber
Nos. of Stack i
Power requirement

meet through;solar energy
Alternative site . ~| No"Alternative'site’is' examme : e
tand form;" \Land use and The. land for:project®is’ Plot” No A-2/36 Sectorr 15r‘at Gorakhpur

sty

‘land ownershrp " . | Industrial DevelopmentAuthonty (GIDA) Gorakhpur, Uttar Pradesh.
Estimated cost#"  ° Rs.'3:87.Cr. R
7. Water requ:rement details: ¥ :
S. No. Reqmrement for»_ ‘|'water.. . Process Waste .+ ETP Recycled/
4 .| Consumption ‘Losses ' |'water | losses | Reuse
. ' ¢ .géneration
1A | Process s | oL A0 T 11,00 8 0.20 0.80
~— (Scrubbing) ' : . :
B/ }x Steam ‘Generation ¥ %N 0,15 0.05 0.10
: , \(Autocla¥ing)
‘o Miscellaneous i.e., | 3.80 0.20 3.60 0.60 3.0
Floor washing, ’
| kVehicle  washing
Petc. ; '
Domestic Purpose | 0.60 ; 0.10 0.50 0.00 0.00
. Green Belt 4.0 4.0 0.00 0.00 0.00
““otal (KL/Day) 11.0 5.75 5.25 0.85 3.90
- 7.10 (Fresh) +
3.90 (Recycle)

= Wastewater (4.75 KLD) is being generated from the Industrial Process will be subjected |

,é

i : ‘ . . EC - 01/07/2023
EC-ldenﬁficitg)% Plgs- VVE"9238057UB110682 File No. - 7866-7762 Date of Issue

)




to Proposed ETP (Capacity - 100 K'LD;Treated water from (3.90 KLD)willibe T

h belt purpose. ‘
scrubber for cooling purpose and gree _
= The entire system shall be a 2¢ro discharge system in terms of wastewater disch,

h ETP.
from the process as reclrculated throug
» Domestic Wastewater shall be treated In a soak plt/septlc tank.

8. Solid/hazardous waste details:

Total No. of Employees | 20 —
Assuming per capita solid waste generation rate as 0.2 kg/capita/day
Quantity of solid waste generated 4.0 kg/day
Organic solid waste : 60 % of the total waste - 2.40 kg/day

Inorganic solid waste : 40 % of the total waste 1.60 kg/day
Disposal of domestlc solid waste Domestic wastes are segregated at source,

; s ‘collected in bins and composted.
9. The DrOJect proposal falls under category “7(da) of ElA Notrﬁcatlon, 2006 (as amended).

.,.l'

Based on the, recommendatuons‘of the:State’Level EXpert Appralsal Committee Meeting

(SEAC) held on 07- 06-2023 the State Level Env;ronment Impact Assessment A(Jthonty (SEIAA) in its

© “7 Meeting held 16- 06—2023‘and recommendedrgrant of’ envnronmental clearance on the proposal as
above alongwith standard envnronmental .clearance condltrons prescrlbed by MoEF&CC, Gol and

following additional cond|t|on5'

1. Proposed CBWTF shall c mply

callty and the exnstlng treatment

)  be’ allowed in such a locality in

ifiedku tion. Envrronment‘ (Protection) Act,

1986, to- cater services only to such addntlonal bed strength ‘of the HCFs. & pl™,

- 3. In compliance to Hon’ble’ Supre ‘ ourt order’ dated 13/01/2020 in’ IA no: 158128/2019 and
158129/2019 in Writ petition n 3029/1985 (MC Mehta Vs. Gol and others) antr SmMog guns
shall be mstalled to reduce dust durlng excavation. ' &

-4. Proponent shall .comply with the action plan-and CSR- plan submltted by Pf/consultant at the
time of EIA presentatlon it '

5. The project proponent should develop green belt |n the CBWTF unlt as, per the plan submitted
and also follow the guudelmes of CPCB/Development authorlty for green belt as per the norms.

6. Project proponent should lnvest the CSR amount as per the. proposal and submit the compliance
report regularly to the concerned authorlty/Dlrectorate of € .environment.

\.

Standard Environmental Clearance Conditions prescribed by MoEF&CC:

2.

Statutory compliance:

S R})The project proponent shall obtain forest clearance under the provisions gf the Forest
Q (C nservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
mvolved in the project. -

. 'Tﬁe ‘project proponent shall obtain clearance from the National Board for Wildlife, if
IYaY, S icable.
Cf (. Cive Court GKP.
kega, No. 1763 JThE pro;ect proponent shall prepare a Site-Specific Conservation Plan & Wildlife
, anagement Plan and be approved by the Chief Wildlife Warden. The recommendations of
dgfathe approved Site-Specific Conservation Plan / Wildlife Management Plan shall pe

\U*lar Pre

]

EC Identification No: - EC23B057UP110682- File No. - 7866-7762 Date of Issue EC -01/07/2023

27 of 33




438

nplementEd in consultation with the State Forest Da
shall be furriished along with the six-
schedule-l species in the study area)

" The project proponent shall obtain Consent to establish/Operate under the provisions of

the Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Polliition Control Board/ Committee.

5. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016 including section 129 to137 of Central Motor
Vehicle Rules1989.

6. The project shall fulfill all the provisions of hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2016 including collection and transportation design etc
and also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB
Guidelines of CPCB/MPPCBV«for Bio- n‘ledlcal Waste Com mon Hazardous Wastes incinerators
shall be followed. . o

,,? The project proponent shal obtaln the” necessary permnssron frorn the Central Ground
Water Authonty, in case: of drawl of ground water "/ from the .competent authority
concerned in case‘of draw! of surface water required far. the prOJect ’

8. Acertificate of adequacy of available, power from the. agency supplymg power to the project

along with the load allowed for the project should be ob: “lned

All other statutory clearances such as the:approva or storage of diesel from Chief

Controller of Explosives, Fire Department -Civil ‘Aviatio Department shall be obtained, as

applicable by project proponents from ‘the‘respective competent authorltles

. Air quallty monltorlng and preservatlon i ‘3;>a:.': Yy

partment. The implementation report
monthly compllanhce report. (in case of the presence of

)

(Protectlon) Rules 1986 and connected to SPCB and CPCB n| serves and callbrate these
systems from time to tlme accordlng to equnpmen Ssuf , speufrcatnon through labs

retention time and turbulence to achieve Total Organic Carbon: (TOC) content in the slag
and bottom ashes less than 3% or their loss on |gn|t|on is less than 5% of“the dry welght of
the material.
Venture scrubber (alkalme) should be provided with the mcmerator wuth stack of adequate
E s ; A E e ht (Minimum:30¢ meters) to.control particulate emission within 50 mg/Nm3.
\gupropnate Air Pollutlon Control (APC) system’ shall be prowded for fugitive dust from all
Imerable sources, so as: to comply with prescrlhedrstandards All necfssary air pollution
3ania Y3 ntrol devices (quenchmg, Venturi scrubber, mist” ellmlnator) should be provided for
i) Sﬂ; ‘L’;:?Xﬁz%o% liance with emission standards.
6. king agents should be used for odour control.
- ,vﬁter quality monitoring and preservation:
\Uflaf P The project proponent shall install effluent monitoring system with respect to standards
. prescribed in Environment (Protection) Rules 1986 through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories.
2. Waste water generated from the facility shall be treated in the ETP and treated waste water
shall be reused in the APCD connected to the incinerator. The water quality of treated

effluent shall meet the norms prescribed by State Pollution Control Board. Zero discharge
should be maintained.

3. Process effluent/any waste water should not be allowed to mix with storm water.
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439 |
R reqmrement as provnded in the project

yroposed
exceed the p,ropomhoriw shall be obtained for use of fres|-§\

sl ise shall not
4. Total fresh water use sh he competent a

details. Prior permission from t
water.

5. Asewage Treatment Plant
project. Treated water shall

6. A certificate from the compet
effluents into the Public sewer
point should be obtained.

7. The leachate from the facility s
standards before disposal:

8. Magnetic flow meters shall be provide
abstraction points and records for the same S

9. Rain water runoff from the: hazardoUs Waste
the effluent treatment plantr H e Y

v. Noise monitoring and preventlon' 8
1. The ambient noise’ levels sho ld conform to the, standards pre:

1986 viz. 75 dB(A) durmg daytrme and 70 dB(A) 'urmg:ﬂight't'm '
v. Energy Conservatlon measures
1. Provide solar power. generatron on roof tops of burldings,
common areas, street hghts, parkmg around the pro_rect area, an
regularly; . - & ; fa
2. Provide LED lights intheir oﬂ“ ices and resndentual areas\
VI Waste management A
1.

hall b provided to treat the WasteWater generated from the™
shall be:

be reused within the project.
ent authority for discharg

ing treated effluent/ untreated
/ disposal/drainage systems along with the fina

| disposal

hall be collected and treated to mee’r the prescribed

d at the mlet and outlet of the ETP & all ground water

hall be, mamtamed regularly.
storage area shall be collected and treated in

forf’the solar lrght system for all
di mamtam the same

2.

the M S W generated fromi.
4. Any wastes from constructr
asto stnctly conform to the Construction and Demolition Rules, 2016
No landfill site is allowed wnthln the CBWTF site. i
6. The Project proponent shall not store the Hazardous Wastes more thamthe quantity that
hasbeen permltted by the CPCR/SPCB v
vi.  Green Belt: 2 h st
1. Green belt shall be developed in the area‘as’ provi ded in pro;ect details, with native tree
‘Green belt shall be developed'in-an area equal.to 33% of the'plant area with a native tree
species in accordance with CPCB gundelines The greenbelt shallinter alia cover the entire
periphery of the plant.
» Rylj’ \Pubhc bearing and Human health issues:
1. \geedmg of materials/Bio-medical waste should be mechamzed and automatlc no manual
eeding is permitted.
“ﬂproper parking facility should be provided for employees & transport used for gollection &
§ Sanjay Bns e gLsposaI of waste materijals.
A Sw?:: ;?;;}2000 cessary provision shall be made for fire-fighting facilities within the complex.
n emergency preparedness plan based on the Hazard Identification and Risk ‘T\Ssessment

:demolltlon activities related thereto shall,b 'managed SO
{s,: i 551

Ll

) ~¢ (HIRA) and Disaster Management Plan shall be implemented.
\Utmr pmé 5 An emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in
order to minimize the hazards to human health or the environment from fires, explosions or

L

'»',E'Celdenﬁﬁcation No. - EC23B057UP 110682  File No.- 7866-7762 Date of Issue EC - 01/07/2023 Page 6 of g
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any unplanned sudden or gradual 4&9% of hazardous waste or hazardous waste
constituents to air, soil or surface water.

6. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

7. Occupational hearth surveillance of the workers shall be done on a regular basis.

ix. Corporate Environment Responsibility:

1. The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F.No. 22:65/2017-IA.11 | dated .1st May 2018, as applicable, regarding Corporate
Environment Responsibility.

2. The company shall have a well laid down.environmental policy duly approved by the Board
of Directors. The environmental- pollcy should prescrlbe standard operating procedures to
have proper checks . and ~ “balances* “and :to’ ~bring ~ into - focus  any
|nfnngements/dewatlon/wolatlon of the"environmental / forest vlnldllfe norms/ conditions.
The company shall have defined system:of reporting lnfrlngements '/ deviation / violation of
the envuronmental / forest / wildlife norms: / conditions and’ / or: shareholders / stake
__holders. A copy.of the board resolution i in: this. regard shall; be‘submltted to the MoEF&CC as
" apart of the srx-monthly report

3. A separate Environmental Cell both. at the:project and company: head quarter level, with
qualified personnel shall be set up' under the: control of senior Executlve,nwho will directly to
the head ofithe organization. !

4. Action plan for implementing: EMP andr-;envnronmental condltlons along with the
responSIblllty matrix of the company shall be prepared and;sh | be duly approved by the
competent authority: The year-wise: funds .eafmarked’ for ‘environmental protection
measures shall be kept in a separate: account and not be-diverted for any: other purpose.
Year rise progress of . nnplementatlon of " action . plan shall be reported to the
Mmlstry/Reglonal Office along with’ the SIX Monthly: Comphance Report.: ;5

5 A seIf—envxronmentaI audit shall - ‘he” conducted 3 nually Every three . years thlrd -party
env:ronmental audit shaII be carrled out:: ‘ F o i

Mlscellaneous Lo

.; ' The project proponent shall prommently advertise itat Ieast in two Iocal newspapers of the
District or”State;. of which one:shall‘be in the vernacular Ianguage wnthln seven days
indicating that theproject has:been accorded environment clearance and the details of

MoEFCC/SEIAA Websnte where it is displayed ¥ Bt

* The copies of the:environmental clearance shall be submltted by the pro;ect proponents to
the Heads of local bOdleS, Panchayats and: 2Mumcupal Badies in addition to the relevant

m{es of the Government’ who in n‘has to dlsplay the same for 30 days from the date of

Ol
RA

—¥eceipt,

3. The, project proponent shall upload the status of compliance wnth the stipulated

i‘ﬁﬂtg" wronment clearance conditions, including results of monitored data on their website and
tha Cw W,gf)g;fl’ate the same on half-yearly basis.

Regd. Me
%5 b Q&bject proponent shall submit six-monthly reports on the status of the compliance of

: 1!(\e:stlpulated environmental conditions on the website of the Ministry of Environment,
\ Jtiar PrPorest and Climate Change at the environment clearance portal.

5. The project proponent shall submit the environ
Form-V to the concerned State Pollution

Environment (Protection) Rules,
the company.

6. The criteria pollutant levels namely; SPM, RSPM, SP, NOx

mental statement for each financial year in

Control Board as prescribed under the
1386, as amended subsequently and put on the website of

bient levels as well as stack
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emissions) or critical sectoral parameters,
displayed at a convenient location near.the m

indicated for the project shall be monitored ang % (
ain gate of the company in the public dOmaiﬁ%\ )

7. The project proponent shall inform the Regional Office as well as the Ministry, the date o~

the concerned authorities,
val of the project by
financial closure and final appro 4 start of production operation by the project.

commencing the land development work an
8. The project authorities must strictly adhere to the stipulations made by the State Pollution
State Government. . oA a
SrAiEL IR by e | the commitments and recommendations made in

9. The project proponent shall abide by al
the I?IA/EMP reSort, commitments made during Public hearings and also that during their

presentation to the Expert Appraisal Committee. ) ot -
10. No further expansion or modifications in the plant shall be carried out without prior

approval of the Ministry of Environment, Forests'and Climate Change (MoEF&CC).

11. Concealing factual data or:submissitn, of. false/fabncated data may result in revocation of
this environmental clearance and attract actuon undera,the Pf ovisions of the Environment
(Protection) Act, 1986." Tt i, A

E 12. The Ministry may revoke or suspend the; clearance if ther_lm Ie‘ entation of any of the
above conditions'is not satisfactory: v
~ 13.The Ministry reserves the right to stlpulatek-addltlonalu ndrtlons if found necessary. The
Company in a time-bound manner shall implement these condltlons

14. The Regional Office of this Ministry shall monitor compllance with the stlpulated conditions.
The project -authorities should extend fuil 'C operatlon to'the offlcer (s) of the Regional
Office by furnishing the requisite datallnformation/momtormg reports L

15. The above’ conditions shall be enforced mter—alra under the.. provrsmns of the Water
(Preventron & Control of Pollution): Act; 1972, the Air (Preventlon & Control of Pollution)
Act, 1981 the Environment: (Protectron) Act,” 1986 Hazardous and :Other Wastes
(Management and Trans boun ry»*Movement) Rules\ 2016 7 n'd the »Publlc Liability
Insurance:; Act, 1991 along vxnth the amendments and and any other orders passed by

:_ e

Concealing factual data and information or submission of false/fabrlcated lta and failure to
comply with any of the condltlons stipulated in the Prior Environmental Clearani:e attract action

:under the provision of Enwronmental (Protection) Act, 1986. B
This Environmental C!earance iis subject to ownership of- the site; by the project proponents
in confirmation with approved Master plan’ for: Gorakhpur In case -of wolatlon it would not be

effectrve and would automatically’ be sta nd cancelled

O.\— A Q The project proponent has to enstire that the ‘proposed site in not a part of any no-
$ gevnagpment zone as required/prescribed/identified under law. In case of the violation this

: rmission shall automatically deemed to be cancelled. Also, in the event of any dispute on
¢ é:m
1
\H.Q. Ciwii Cou

0 a:lsh‘;p or land use of the proposed site, this Clearance shall automatically deemed to be
ANIAY TSR elle!
O ‘Regd. Mo tm;}zg’dgp/ ”UFurther project proponent has to submit the regular 6 monthly compliance report
6' ing general & specific conditions as specified in the E.C. letter and comply the provision of
oﬁéghotrf ication 2006 {as Amended).
\dttarPtﬁ These stipulations would be enforced among others under the provisions of Water
(Prevention and Controf of Pollution)-Act, 1974, the Air (Prevention and Control of Pollution) Act
1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and ElA:
Notification, 2006 including the amendments and rules made thereafter., e '
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v. through email, for information and necessary action to —
1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com) '
2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)
3. Deputy Director General of Fore8sts (C), Integ rated Regional Office, Ministry of

Environment, Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

—_

4. District Magistrate, Gorakhpur.
5. Member Secretary, Uttar Pradesh PoIIut|on gontrol Board, TC-12V, Paryavaran Bhawan,
6.

Copy to Web Master for uploadlng on PARIVE§H Porta 2
7. Copy for Guard File P

TR BEIN

(Ajay Kumar Sharma)
Y Member Secretary, SEIAA

[ Snvmtos Ot oo 0| ;

SOy T AR TV 4

M.Q. Cwil Count GKP, ;

Regd. #o. xmnzooo 7

Digitally signe 1
Secretary
Member Secre
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CRIGINAL APPLIGATION No. 749 OF 2024
[N THE MATTER OF:
Alay Kumar Singh L Applicant
Versus
State Level Environment Impact Assessment Authority, U.i2. & Ors. . Raspondents
VAKALATNAMA

{/We the undersigned RESPONDENT No. 9 in the above matter hereby retain and appoint,
Shiri. GAURAV DHINGRA, 1o act and appear for me in the above case on my behalf to conduct
and prosecute (or defend) the same and all proceadings that may be faken in respect of any
spplication connacted with the same or any decree or order pessed inerein ncluding
wroceadings in taxation and appiication for Review fo file and abtain return of documnents and te
deposit and receive money on my behalf in the said appeal and application of Review and to
ranresant us and to take all necessary steps on our behalf in the above matter. | agrec ‘o ratity

all acts done by the aforesaid advocate in pursuance of this authority.

Dated this the 5 day of et | 2024,

Accepted identified and satisfied

GAURAV DHINGRA) ' [Signature]

L i

[T G TR T | PO o
Yavocats mesponrtient No. 9

. s
‘ate-on-Recor b

- 4
of Indi2 £
supreme CO‘,th]_OOO'l
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